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Title: Resolution regarding proper utilisation of funds for welfare of Scheduled Castes and Scheduled Tribes -moved by Dr. V. Saroja
on the 15t December, 2000. (Withdrawn)

MR. CHAIRMAN : The House shall now take up further discussion on the resolution moved by Dr. V. Saroja on 15t
December, 2000.

DR. V. SAROJA (RASIPURAM): Hon. Chairman, Sir, | thank you for allowing me to resume my speech.

Sir, the Puna pact was signed by Mahatma Gandhi and Bharat Ratna Baba Saheb Dr. B.R. Ambedkar in September, 1932.
Reservation is not a charity. It is a constitutional right of the under-privileged, the depressed, the downtrodden, extended
to them in lieu of creation of separate electorate for the Scheduled Castes and Scheduled Tribes.

As a part of the celebrations of the centenary of Dr. Ambedkar, we formed a Committee under the chairmanship of the
then Prime Minister Shri V.P. Singh to critically evaluate the level of overall upliftment of the downtrodden that has taken
place from 1950 to 1990. The Committee had an agenda. An action plan was prepared. The Government of India approved
and adopted a 45-point action plan to ensure all-round development of Scheduled Castes and Scheduled Tribes. That
action plan of 45 points had six primary heads and they are as follows:

1. Enactment of an Act of Parliament on reservation in Government service and education.

2. Clearance of backlog vacancies meant for Scheduled Castes and Scheduled Tribes by resorting to special
recruitment drives.

3. Formulation of schemes and funds for compulsory education of the children of all levels of Scheduled Castes
and Scheduled Tribes.

4. Allocation of funds of the national exchequer for overall development of Scheduled Castes and Scheduled
Tribes proportionate to their population.

5. Promotion of participation of Scheduled Castes and Scheduled Tribes in all activities of trade, commerce,
industries, banking and private sector.

6. Effective implementation of land reforms.

Ten years after this action plan was approved, | would like to know from the Government as to what has happened
to it.

Sir, the work of Government machinery of the NDA Government is allocated among 43 Ministries. However, there is
no Ministry to cater to the needs of 140 million-strong Scheduled Caste population in the country. The Scheduled
Caste population has been totally neglected by the Planning Commission also. There is a Ministry to look after the
welfare of tribals whose number in the country is about 67.76 million. They form 8.8 per cent of Indian population. |
have no objection to this. | welcome the decision to have a separate Ministry for Tribal Development.

But, Sir, the Government of India proposed to increase the reservation quota of the Scheduled Castes and the
Scheduled Tribes from 22.5 per cent to 24.8 per cent...(Interruptions)
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SHRI RAMESH CHENNITHALA (MAVELIKARA): Mr. Chairman, Sir, Shri Ramanand Singh is totally correct in
saying so. The concerned Minister is not present here....(Interruptions)a€) You should direct the hon. Minister to be
present in the House....(Interruptions)

SHRI J.S. BRAR (FARIDKOT): Sir, they do not take it seriously.
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SHRI J.S. BRAR : Mr. Minister, we respect you. But we want the other Ministers also to be here....(Interruptions)

SHRI RAMESH CHENNITHALA : Sir, you kindly give direction to the hon. Ministers to be
present...(Interruptions)a€; The Government is not taking the PMB seriously.

MR. CHAIRMAN : The hon. Minister is present here. He is taking note of everything and he will reply.
...(Interruptions)
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MR. CHAIRMAN: Dr. V. Saroja, please continue now.

SHRI J.S. BRAR: Mr. Chairman, Sir, on this important subject, the hon. Minister should be present here.

MR. CHAIRMAN: The hon. Minister is present here.
...(Interruptions)

SHRI RAMESH CHENNITHALA : Is it proper, Sir? You please give direction for the Cabinet Ministers to be present
here....(Interruptions)a€, It is disrespect of the House.

MR. CHAIRMAN: But the concerned Minister is present here.
...(Interruptions)

DR. V. SAROJA : Mr. Chairman, Sir, | associate myself with the feelings of the hon. Members of this august
House...(Interruptions)

MR. CHAIRMAN: Shri Jag Mohan is also present here. Shri Arun Shourie is also present here.
...(Interruptions)
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DR. V. SAROJA: Sir, | associate myself with the feelings of the hon. Members. The hon. Prime Minister had given
an assurance about the divergence of funds, and may | request through you, Mr. Chairman, that the hon. Prime
Minister has to come to the House and answer for my questions. My hon. Leader Dr. Puratchi Thalaivi had sent a
note for which the hon. Prime Minister is required to answer in this House. | want a concrete reply.

Sir, | represent nearly about one-third population of the Scheduled Castes and the Scheduled Tribes population of
India | am committed for those people. | am committed for their cause. So, | request the hon. Prime Minister to come
to the House and reply to my questions.

Sir, as far as the Budget allocation is concerned, a few days back, on the 28th February, 2001, the hon. Finance
Minister had presented the Union Budget.

For the year 2000-2001, they have increased the Budget allocation for the Scheduled Caste population of 140
million to Rs.790 crore from Rs.709 crore. For the Scheduled Tribe population of 68 million, they have increased
the allocation from Rs.78 crore to Rs.96 crore. But there is no Budget allocation from the primitive tribes who
constitute about 1.2 million. It is painful to note that the Budget allocation has not been done in proportion to the
population and that all the schemes and welfare measures undertaken over all these years have not brought any
improvement. There is no social, educational or overall improvement. This shows that the NDA Government is
unresponsive towards this community.

| have with me the figures showing the Budget allocation when my leader Dr. J. Jayalalitha was the Chief Minister. |



have got the statistics for the past ten years from 1991, when Dr. Puratchi Thalaivi was the Chief Minister of Tamil
Nadu and the amount allocated for the community was spent for the welfare of the community. But after the DMK
Government took over, there is a backlog. They have diverted the fund for the Samathuvapurams. | have a given a
letter on this to the hon. Prime Minister asking him to look into this matter and conduct an inquiry. But so far there is
no reply from the Government. | am yet to receive a reply. | have received only an acknowledgement that the hon.
Prime Minister has received a letter from me. | want a reply for this in this august House. My leader had written a
letter on 12.1.2001 but there has been no reply till now. So far, no inquiry commission has been set up.

In Tamil Nadu, | have written to the Collectors of Salem and Namakkal districts where my constituency falls. | have
also written to the Chief Secretary and also to the Managing Director of THADCO. They have not responded to my
letter on the budget allocation and the schemes that have been taken up. The information available with me is that
the Government of India has written to the Government of Tamil Nadu two or three times but the Government of
Tamil Nadu has not responded to those letters because they have diverted the funds for the Samathuvapuram
project where the non-SC beneficiaries are utilising the funds. ...(Interruptions) Mr. Chairman, Sir, | am not yielding.

MR. CHAIRMAN : Please take your seat. She is not yielding. ...(/nterruptions)

SHRI ADHI SANKAR (CUDDALORE): Sir, the hon. Member is misleading the House.

DR. V. SAROJA : Sir,  am not misleading the House.

MR. CHAIRMAN: Nothing will go on record except what Dr. Saroja says.
(Interruptions)™

DR. V. SAROJA : | am not yielding. ...(Interruptions)

MR. CHAIRMAN: Hon. Member, this is not going on record. Please take your seat.
(Interruptions)*

MR. CHAIRMAN: This is not the proper way. Plese take your seat.
...(Interruptions)

MR. CHAIRMAN: Hon. Member, not a single word of yours is going on record. Please sit down now.
(Interruptions)*

MR. CHAIRMAN: Why are you disturbing the House?
...(Interruptions)

MR. CHAIRMAN: Why are you wasting your time and also the time of the House? It is not going on record. She is
not yielding and | am not permitting you. You may please take your seat.

* Not Recorded
(Interruptions)*

DR. V. SARQJA: This is the letter that | have given on 22.12.2000 to the hon. Prime Minister with copies marked to
the Deputy Chairman, Planning Commission, hon. Minister for Finance, hon. Minister for Social Justice and
Empowerment, hon. Minister for Tribal Affairs. | would like to place a copy on the Table of the House for its perusal.

An amount of Rs.1774.21 lakh is not utilised. The Government of India has written to the Tamil Nadu Government
saying:

"The Tamil Nadu Government is not utilising the allocated funds; to expedite the matter, reminders have
been sent to the Tamil Nadu Government on 25.08.2000 and on 25.09.2000."

But still, they have not responded to it. | would like to place it on the Table of the House.

Sir, I would like to say one more thing here. | am not standing here to politicise the issue; | am not here to gain any
political mileage also. | am committed to serve the people. | demand that an inquiry commission be set up, as
requested by my leader, Dr. Puratchi Thalaivi. She has also given in writing. She had given me this note. So far,
they have not constituted any inquiry commission. | request the Government of India to set up an inquiry



commission immediately.

As far as tribal development is concerned, the hon. Minister for Tribal Affairs has written to all the hon. Members
requesting them to come out with their suggestions and proposals in respect of their States and Parliamentary
constituencies. Again | would like to point out one more thing. This is a letter dated 28" November 2000 in which
the Tribal Development Ministry has allocated funds to different States. For example, in respect of Andhra Pradesh,
the allotment was Rs.2.75 crore; for Gujarat it is Rs.10.8 crore; for Assamit is Rs.8.5

* Not Recorded

crore, and so on. Here, we find that the Government of Tamil Nadu has got only Rs.86 lakh. That shows the lack of
commitment and lack of adequate response of the Government of Tamil Nadu towards tribal development.

The Planning Commission has introduced women's component plan as one of the major strategies, for the first time,
during the Ninth Five Year Plan, to ensure women's rightful share of funds and benefits. In India, about 25.56 per
cent of the population live below poverty line and they are SCs and STs. Eighty-one per cent of these people live in
rural areas. That is, out of 25.56 per cent of the population, about 13-14 per cent were women. The year 2001 is
the Year of Empowerment of Women; the Planning Commission has introduced women's component plan; 13 per
cent of women SCs and STs are agricultural labourers of rural India; and, self-help group and micro-credit scheme
for economic empowerment of women are there. The Government of India should have a national policy on women,
with special focus on schemes for the overall development of SC/ST women of India, State-wise, sector-wise and
gender-wise; it is @ must for economic empowerment of women. For the overall empowerment of women SCs/STs,
in the Ninth Plan, we have a three-pronged strategy, that is, the policies are framed under three heads — social
empowerment, economic empowerment and social justice and political empowerment.

17.00 hrs.

Articles 14, 15, 17 and 340 provide for social safeguard. Articles 46, 275(1) and 335 conforms economic
empowerment, political empowerment and administrative control of scheduled areas and Scheduled Tribes in any
State. Articles 224 and 329 provide for reservation of seats for Scheduled Castes and Scheduled Tribes in the
House of People and in the Legislative Assemblies in the States. Though there are constitutional safeguards, still
we have not improved to the level that we should have improved. In addition to the constitutional safeguards, we
have National Scheduled Castes and Scheduled Tribes Development Finance Corporation which was formed
under article 25 of the Companies Act, 1956, Special Component Plan for the Scheduled Caste, Tribal Sub-Plan for
Scheduled Tribes from 1974, Special Central Assistance to SCP and TSP, National Commission for Scheduled
Castes and Scheduled Tribes from 1990, a separate Ministry for Tribal Development, the Tribal Cooperative
Marketing Development Federation of India, and State Scheduled Caste and Scheduled Tribe Finance Corporation.
But all these things have not brought any substantial improvement in the overall living standards of the Scheduled
Castes and Scheduled Tribes.

May | request the Government to review the programmes, and the schemes that have been earmarked for
Scheduled Castes and Scheduled Tribes? Let us have a re-look and a second thought about these schemes. Let
us start the implementation from the grass—root level. Instead of starting it from the above, let us start the
implementation from the grass-root level so that at least from now onwards we will be able to achieve some results.
| am a Member of this House for the second term and | have been a Member in the Standing Committee also. When
sitting in the Committee, | feel sad about the regional imbalance that exist between North India and South India. If
you critically evaluate, you will find that this system cannot be improved unless a Central Reservation Act is brought
in. I recall that the Constitution of India was amended on 19.7.1994 after the Tamil Nadu Backward Classes,
Scheduled Castes and Scheduled Tribes Reservation in Seats, Educational Institutions, Appointments and Posts in
Services under State Act, 1993 was included at the entry No. 257 (a) of the Ninth Schedule of the Constitution.

| would like to inform this House that my leader, Dr. Puratchi Thalaivi is the torch bearer of this Reservation Act. In
no other State it has been done. Though Karnataka, Madhya Pradesh, Orissa, Tripura and Bihar have brought in
State legislation, it has not been implemented. That is one of the reasons why the regional imbalance still
continues. | request the Government of India to introduce a Central Reservation Act in Parliament and get it passed
so that regional imbalance is corrected at the earliest possible time....(Inferruptions)

In Tamil Nadu, Dr. Puratchi Thalaivi has brought this Reservation Act providing 69 per cent reservation. It was
done only by the then Chief Minister, Dr. Puratchi Thalaivi. No other Chief Minister in India has done it. The State
of Tamil Nadu has that credit. But what has the present Government of Tamil Nadu done for the people?

They are anti-dalits. They have brought in GO No.44, which says that they will implement the recommendations



contained in the Mandal Commission. After some time, the Government of Tamil Nadu through an inter-
departmental order struck down the Constitutional rights given by Dr. Ambedkar. Through this order, all the
educational and other Constitutional rights have been struck down in the State of Tamil Nadu. I, therefore, charge
that they have no moral right to continue in the State. They are anti-dalit and they have no programme for the
dalits.

| would also say that the NDA Government has no political will to exercise its power against those States which are
not implementing these schemes meant for the welfare of the Scheduled Castes and the Scheduled Tribes. The
states like Tamil Nadu, Andhra Pradesh and Orissa have diverted funds earmarked for the welfare of the
Scheduled Castes and the Scheduled Tribes. The Standing Committee has come out with a statement that in all
these three States an Interim Commission must be set up. The Government of India should have initiated some
action in this regard. | request the Government of India to act immediately so that injustice is not done to the dalits.
Action must be taken against all these erring States.

SHRI ADHI SANKAR (CUDDALORE): Sir, | may be allowed to speak....(Interruptions)
MR. CHAIRMAN: | am not allowing you.
...(Interruptions)

SHRI ADHI SANKAR : Sir, the hon. Member is misleading the House. The State Government of Tamil Nadu has
allocated funds earmarked for the rural development to DRDA.....(Interruptions)

MR. CHAIRMAN: | have called Shri Sahu. He is not yielding. Please take your seat.

SHRI ANADI SAHU (BERHAMPUR, ORISSA): Before | speak on the points made by Dr. Saroja, may | say that the
regional considerations should not constrict the larger perspective of the Scheduled Castes and the Scheduled
Tribes in the country and with that end in view it would be improper...(Interruptions)

MR. CHAIRMAN: If you wish to speak, you can send your name.

SHRI ANADI SAHU : Sir, it would be improper to consider a particular region's difficulties and small trivial matters
here at this juncture. | think that would solve the problem of my friends who are protesting now.

Before | start, | would like to start with a phrase,'A mighty fire is lit with the weakest straw' and with this weakest
straw the development of the Scheduled Tribes has been taken up by the NDA Government in the last two years.
Shri Vajpayee, the Prime Minister of India has created a Tribal Affairs Ministry and he has entrusted its task to a
tribal leader of my State. | am proud that a tribal leader of my State has become the Minister in charge of the new
Ministry. The matter which requires immediate attention about the tribals has been taken care of now.

So far as Dr. Saroja's contentions are concerned, | will come to them one-by-one and | would also applaud the
attempt made by her to focus the difficulties faced by the Scheduled Castes and the Scheduled Tribes. When we
think of the Scheduled Castes and the Scheduled Tribes, the first thing that comes to my mind is about the land
holding. Since agriculture is most important for India, land holding is very important for an Indian.

She has referred to the utilisation of funds. When we come to utilisation of funds, we must think of the base and the
base is the land. All the Members are aware that the Scheduled Tribes are the most harassed. They do not have
land. As such shifting cultivation, jhum cultivation, and migration from place to place in search of cultivable land on
the difficult terrain makes it very difficult for tribal people to have the land holding of their own.

The settlements that have taken place from time to time have not been very kind to the Scheduled Tribes and have
not been very kind to the migratory Scheduled Castes. As far as land holdings are concerned, may |, with your
permission, indicate as to what type of land holdings the Scheduled Castes and Scheduled Tribes have in India?

So far as land is concerned, it has been seen that 8.06 per cent of the Scheduled Castes, out of that, about 13 per
cent to 14 per cent in my State have no land. More than 17 per cent Scheduled Tribes, have no land, not even half
an acre of land. Half an acre of land is held by 5.28 per cent of Scheduled Castes, and 4.22 per cent of the
Scheduled Tribes. This would indicate the type of difficulties that a Scheduled Castes and Scheduled Tribe person
faces whenever funding is thought of. We have been thinking of giving loan to the people and we are asking for
collateral. When some loan is given that requires collateral. The land is of mere pittance and the SC and ST cannot
avail the loan scheme. With mere pittance nobody can be able to survive in this competitive and harsh world. That
is why, we have been saying that although we have created a lot of facilities for the Scheduled Castes and
Scheduled Tribes, these do not percolate down to the persons for whom it is required to be done.

| would invite the attention to two important features which have been taken up within the last two years by the NDA



Government. First scheme is the Jawahar Gram Samridhi Yojana wherein it has been indicated that 22.5 per cent
of the JGSY will be allocated and earmarked for the Scheduled Castes and the Scheduled Tribes and the second
scheme, which is a very important one, is the Swarnjayanti Gram Swarozgar Yojana where 50 per cent of the
money is to be allocated to the Scheduled Castes and the Scheduled Tribes.

As | have said earlier, funding is being done by the Government of India in a very beautiful manner. When
employability is there but the employment is not there, it is necessary that some employment has to be given. It has
been found by the Planning Commission that those who have some land, about a hectare of land, i.e., two and a
half acres of land, at the maximum a person could get employment for about 200 days and those who are marginal
farmers, they do not have employment beyond 100 days. So, creating employment for the employable people is the
Herculean task and the Scheduled Tribes are the most affected people. They are staying in difficult terrain. For
them, to be employable, is a difficult matter and that is why a new Ministry has been created to see that employment
facilities are given to them. Last year, the Budget allocation was Rs.800 crore. It was a new Ministry. Now, it is
Rs.950 crore. With a corpus of about Rs.500 crore, loan assistance is to be given to the tribals and the
implementation has already started.

As | said, employability is a great criteria. That is why, the Swarnjayanti Swarozgar Yojana is required to be
implemented in a proper manner to see that the tribals and the Scheduled Castes get employment in a better
manner. Whenever we think of employment facilities, we have to think of literacy for the Scheduled Castes and the
Scheduled Tribes.

Over the years it is seen that literacy has started increasing among these people. | have got the statistics collected
during the census of 1961 and 1991. At that time the general literacy in the country was 24 per cent whereas
among the Scheduled Castes it was 10.3 per cent and among the Scheduled Tribes it was 8.3 per cent. Now the
general literacy is 52.2 per cent and the literacy among the Scheduled Castes is 37.4 per cent whereas it is 29.6
per cent among the Scheduled Tribes.

But female literacy has suffered a lot in so far as Scheduled Tribes are concerned. In my State, Orissa, 95 per cent
of the girls among Scheduled Tribes are drop-outs at the fifth standard level. In order to get over this difficulty, the
Prime Minister Shri Atal Bihari Vajpayee and the Minister of Tribal Welfare have sanctioned Rs.16 crore last year
for setting up of residential tribal schools for girls. This year also sufficient funds have been given for ITDA projects.
Half of my constituency has been covered under ITDA and Rs.64 lakh has been given this year so that different
works could be taken up, communications could be set up, high schools could be set up and Sevashram could also
be set up to see that female literacy goes up among the tribals.

The most difficult part of a tribal woman is procuring drinking water. They live in places where drinking water is not
available especially during acute summer when a lady or a child has to come down from the peak of a mountain to
take a pitcher of water. Because sometimes even a pitcher of water is not available to them, they have to take date
palm juice or Salap juice and that creates an inebriated condition for them. In order to provide drinking water to
them in far-flung areas where people belonging to Scheduled Castes and Scheduled Tribes are living, it is
necessary that the Accelerated Rural Water Supply Scheme which has been launched by the Government of India
in a very big way this year should give adequate funds to these areas of the country. | am not asking for special
attention for a particular area. | am not regionalising the problem as has been done by my predecessor while she
was speaking on the subject. We must have a larger perspective in dealing with this issue and to see what is
required by the people who have been marginalised, who have not got their due.

So far as funding is concerned, it goes to the States. When funds go to the States, they have to think in a proper
manner so as to see that these people who have been marginalised over centuries do not suffer further. When we
are thinking about all these aspects, we must also think of different funding patterns. The most important point is
that the minor forest produce should get the attention of the Central Government and a uniform processing method
should be adopted so that the forest produce is not subjected to any revenue tax or any sort of restriction.

Since there is time constraint, | am not going further. With these words, | would like to thank you Sir, for giving me
this opportunity.
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SHRIM.O.H. FAROOK : Had we known this, we would not have allowed those Bills to be passed.
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MR. CHAIRMAN : Now, please conclude because the Minister has to respond and the Mover of the Motion also has
to reply.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, the Resolution says:

"This House expresses its grave concern over underutilisation of funds meant for economic, social and
educational empowerment of Scheduled Castes and Scheduled Tribes peoplea€;”

Now, | am trying to view this Resolution in another perspective. We all know that Dr. Babasaheb Ambedkar brought
in reservations only for ten years; it was never meant forever. In other words, this reservation in Legislatures,
Parliament, and also special consideration for the Scheduled Castes and the Scheduled Tribes is not a matter of
perpetuity. He contemplated that it was a temporary measure spread over ten years. However, we have amended
the provision regarding reservation in State Assemblies and Parliament five times, that is, in 1960, 1970, 1980,
1990 and 2000. | do not know whether we will be continuing this process till the end of the Twenty-first Century, if
things go on like this. If the Scheduled Castes and the Scheduled Tribes are socially uplifted, economically, strong,
then, certainly, we need not extend the reservation for another ten years. But the present position is such that every
now and then, the State Legislatures and Parliament or the Lok Sabha will be compelled to extend the reservation
for the Scheduled Castes and the Scheduled Tribes for another Century. Dr. Babasaheb Ambedkar never
contemplated such a situation; it is due to our fault that we are at the starting point.

It is not a matter of tribal development. We have ample development programmes for the Scheduled Castes and the
Scheduled Tribes. A number of programmes have been drafted, circulated, and discussed in the State Legislatures
as well as in Parliament, but the question of their implementation is the most important thing.

As a matter of self-criticism, | ask the Scheduled Caste and the Scheduled Tribe Members of Parliament and the
Members of the State Legislatures: "What is their role in these matters?" | simply want to put this question. They are
sharing the powers. They have ten per cent reservation, sometimes, it may be more, not only in the State
Legislatures but even in Parliament also.

Now, these Members belonging to the Scheduled Caste and the Scheduled Tribe community are more or less



influenced by Party affiliations. Their candidatures are sponsored by political Parties. Their allegiance is towards
that political Party and their aim is to implement the decisions of the Party that have sponsored their candidatures.
So, they cannot bring about unity among themselves in the matter of development of Scheduled Castes and
Scheduled Tribes. The first thing that is required is that after having entered the State Legislatures or the
Parliament, the Members belonging to the Scheduled Castes and the Scheduled Tribes community irrespective of
their Party affiliations should be united in implementing these programmes. It is futile to think that others would do
that for them. Sometimes, there might be some good people who would be willing to do it, but nobody would do the
service for them. The first and the foremost duty of a Member of Parliament or a Member of State Legislature,
belonging to the Scheduled Caste or the Scheduled Tribe community, is to see that these down-trodden people are
brought up the social ladder. | asked these Members of Parliament belonging to the Scheduled Castes and the
Scheduled Tribes community as to what was the issue that has to be reviewed in the State Legislatures and in the
Parliament. How could these Members function for implementing these programmes?

MR. CHAIRMAN : Please conclude now. The hon. Minister has to reply to the debate also.

SHRI VARKALA RADHAKRISHNAN : So, the question that is most important is, not the absence of development
programmes; not the absence of any project, of political will. Lack of political will is the major issue. Political will
appears only when there are General Elections around. People proclaim that they stand for the upliftment of the
Scheduled Castes and the Scheduled Tribes. The political will disappears soon after the elections are over. Even
the elected representatives from the Scheduled Caste and Scheduled Tribe community also forget about it. There
is no political will so far. So, the most important thing is that we would have to think about it. Parliamentary
democracy is very important. People should take a united approach to all these problems. With these few words, |
support the Resolution.

18.23hrs.

SHRI K.A. SANGTAM (NAGALAND): Sir, thank you very much for giving me this opportunity. | would not take much
time. | heard a lot of points in support of this Motion. | would like to mention one or two points here. After having
heard a well-meaning debate on this, | do not have much to say.

Sir, | had come across a few complaints from the service personnel of the Central services. Many a time when the
officers, belonging to the Scheduled Caste and the Scheduled Tribes Community, become eligible for promotion
and job, reservation in respect of them is not being given properly.

Sir, | would like to request the hon. Minister to depute some officers who would look into this problem not only in the
Ministry but would also co-ordinate with the officials of the Ministry of Personnel, Public Grievances and Pension so
that this problem being faced by the candidates belonging to the Scheduled Caste and the Scheduled Tribe
communities could be addressed and such officers get their promotions on time. Since this aspect has been
brought to my notice | am bringing this matter to the notice of the hon. Minister. | am sure the hon. Minister would
positively convey this information to the various Departments so that this problem is addressed appropriately.

Sir, with these words, | conclude my speech.
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MR. CHAIRMAN : Hon. Minister, the extended time is going to be over now. | have to seek the permission to extend
the time of the House for another five to ten minutes.

Can the time of the Resolution be extended till the completion of the reply by the Mover?
SEVERAL HON. MEMBERS: Yes.
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DR. V. SAROJA : Mr. Chairman, Sir, | thank all the Members who have come out with good suggestions for the
overall upliftment of the Scheduled Castes and Scheduled Tribes. Shri Anadi Sahu spoke about Scheduled Caste
Forest Produce Monitoring System. | would like to point out that Forest Conservation Act of 1984 is not being
implemented properly. The forest produce is not being utilised properly for the benefit of Scheduled Castes and
Scheduled Tribes. They are being harassed by the forest officials; and they are being harassed by the revenue
officials. | request that the land reforms should be carried out properly and marketing societies must be located in
the areas concerned.

Special schemes may be brought in so that the economic empowerment as also the empowerment of the self-help
groups is assured. As far as self-help groups are concerned, they should be concentrated more in the tribal areas.
As | said earlier, 2001 is the Year of Empowerment of Women. The level of empowerment of women depends upon
the level of self-help groups in the tribal areas. | may also say that the self-help groups headed by the Scheduled
Castes are the gadgets by which one can assess the economic empowerment of either the women or the self-help
groups.

| had participated in the Consultative Committee meeting attached to this Ministry. | requested the hon. Finance
Minister to enhance the Budget allocation for this. He had assured that it was proposed to be increased from
Rs.500 crore to Rs.5,000 crore. If it is so, the hon. Ministers of Tribal Welfare as well as Social Justice and
Empowerment should allocate reasonable amount of money to not only take care of this oppressed class but also
help in the empowerment of women. | urge upon the Government to come back after one year and inform us up to
what level the empowerment of women has been achieved. It is the duty and the right of the Government.

The Committee on Empowerment of Women has also proposed some suggestions. Will the Minister take care of
these suggestions in real sense? The Minister should adopt a practical approach towards the upliftment and
empowerment of women.

Shri Ramji Lal Suman has pointed out about the basic issues to be discussed. | agree with him. All the concerned
MPs can sit together and discuss it. We cannot individualise the problems faced by the Scheduled Castes and the
Scheduled Tribes because they are not common people. Their problems vary from constituency to constituency as
also from one assembly section to another. So, their problems must be discussed with the local authorities. The
local MPs must be given an authority to at least question the local MLAs and local officials like the BDOs or the
Empowerment Committee at the Panchayat level. They are reluctant to discuss it with us. They are reluctant to



even help in selecting the self-help groups. In Tamil Nadu there are about 60,000 self-help groups.

Sir, | am the only lady MP who is elected from the State of Tamil Nadu for the second time. | was kept in the dark.
Who are all those people in the Self-help Groups? They are enjoying all the benefits. | was kept in the dark. |
should be given a place. The Members of Parliament must be given a role. They should be vested with the powers
so that they can question people. After all we are committed to the people. We are elected by the people and we
are for the people.

I would like to request the Minister to pass an order so that all the Scheduled Caste and Scheduled Tribe Members
of Parliament could be given a role in these bodies. They should be given a responsibility and accountability to
finalise the scheme for their respective States. They should also be given representation on the Self-help Groups.

Sir, Shri J.S. Brar has given very good suggestions. When Purachithalavi Dr. J. Jayalalitha was the Chief Minister,
she called all the freedom fighters and ex-servicemen to have discussion with them. She formulated a scheme for
these people and she had doubled the pension for the freedom fighters. She had also issued orders to start
educational institutions so that the children of the freedom fighters and ex-servicemen could be taken care of.

Sir, my sister Ms. Meena has given very good suggestion. | associate myself with her that a separate Ministry
should be there. The Ministry of Social Justice and Empowerment has not done anything for these communities. It
has not formulated anything. The Minister has no accountability and responsibility. Through this Resolution, which
is for the one-third population of this country, | urge upon the Government to have a separate Ministry for the
Scheduled Tribes.

MR. CHAIRMAN: As the Minister has requested, are you withdrawing your Resolution?

DR. V. SAROJA: Sir, though the compulsory education is the Fundamental Right, till now, we have not reached the
expected level. As far as social, educational, and economic upliftment of these people is concerned, it is not up to
the expected level. The year of reservation is not going to matter much. Over the last 50 years, we have extended
the reservation for Scheduled Castes and Scheduled Tribes five times. In spite of that, we have not been able to
achieve the expected level of improvement.

Sir, | agree with the objection raised by my honoured friend, Shri Radhakrishnan. The Members of Parliament from
Scheduled Caste and Scheduled Tribe communities will have to fight unitedly for their cause. But at the same time,
they have to have the commitment for the upliftment of this society. He has also told that there is no political will.

MR. CHAIRMAN: Please conclude now. | have to put the Resolution to the House.

DR. V. SAROJA: Sir, | do agree with the hon. Minister that there are many schemes. But they are only on paper. |
would like to know how many of these schemes have trickled down to the grass-root level. You have to conduct a
scheme-wise survey in each State. Sir, | expect the Minister to come back to this House with the White Paper on
the achievement of this book.

Sir, it is stated that the percentage of BPL is coming down. But | would like to know to what extent it is coming
down. What is the gadget by which you are drawing this line of BPL? You have not defined the line of BPL. So, | am
very sorry to say that | cannot accept your view that it is coming down.

Sir, with this, | congratulate all those Members who have come out with the positive solutions. | also request the
hon. Minister to look into the useful and permanent solutions that we have suggested. Sir, may | request the hon.
Minister to convey all our feelings to the hon. Prime Minister? Sir, under the Chairmanship of the hon. Prime
Minister a separate Ministry for Scheduled Castes and Scheduled Tribes should be set up and all these schemes
should be routed through the PMO.

MR. CHAIRMAN: Are you withdrawing your Resolution?

DR. V. SAROJA: Sir, if the hon. Minister promises that he will address all the issue and that he would discuss them
with the hon. Prime Minister, | have no objection in withdrawing my Resolution.

SHRI JUAL ORAM: Sir, | will certainly look into all these suggestions, and | would definitely convey the feelings of
the hon. Members to the hon. Prime Minister...(Interruptions)

19.00 hrs.
MR. CHAIRMAN : Please resume your seat. This is not the proper procedure.

Has the hon. Member leave of the House to withdraw her Resolution?



SEVERAL HON. MEMBERS.: Yes.

The Resolution was, by leave, withdrawn.



